N I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO(s).5340 OF 2002

NATI ONAL | NSURANCE CO. LTD. ... Appel | ant
VERSUS

BALBI R KAUR & ORS.
Respondent s

At the time of hearing of this appeal we are inforned
that the entire anmount has been paid by the appellant in execution of
t he order. Such being the position, this appeal has becone
i nfructuous and is accordingly dismssed with no order as to costs,
excepting that the question raised in the appeal shall be kept open for

decision in an appropriate case.

(HARJI T SI NGH BEDI)
NEW DELHI

April 30, 2008.
| TEM NO. 118 COURT NO. 10 SECTI ON XV

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQO(s). 5340 OF 2002

NATI ONAL | NSURANCE CO. LTD. Appel I ant (s)
VERSUS
BALBI R KAUR & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
Dat e: 30/04/2008 This Appeal was called on for hearing today.
CORAM :
HON BLE MR. JUSTI CE TARUN CHATTERJEE
HON BLE MR. JUSTI CE HARJI T SI NGH BEDI
For Appellant(s) Ms. M nakshi Vij, Adv.

For Respondent (s) M. Manoj Swarup, Adv.
M. Rohit Sohgaura, Adv.



M. Yugant R Marlapalle, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
The Appeal is dismssed with no order as to costs, in
terns of signed order placed on the file.

(A. D. Sharnma) (Phool an Wati Arora)
Court Master Court Master

(Signed Oder is placed on the file)



